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and other officers, cooks, 

a& A.oceilu~-e duri~z,g Toyoye. 

ay detain vessel for inspeetion and for re- 
isease, and may detain siclr native passengers. 
ny detain sick labourers;. 
1 arrange for their accommodation and treat- 

res to be taken if excess number of native passen- 

CHAPTER V. 

.INSPORT BY RIVER 

-Passenger-vessels 
CHBPTElt  VI. 

PROVISIONS AS TO THE LABOUR-DISTI~ICTW 

?ssels. ~ . - ~ ~ z q ~ u a Z  Rute payu6Ze by Xm.pZoyers. 

nse. a] rake payable by employer. 
tion. ellt of rate how to )?e enforced. 

B. -Local 









I 
a without reasopable cause to execnte 
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native passeng rs ou board in contra- t 
ion of vessel a ter gra,nt of license. 
ling wit11 secti n 94. 4 ~ i t ~ g  with order1 under section 96. 
labourer to 1 vessel contrary to I 
wilfoll{omittibg to stop vessel at  cer- 

Magistrate's o der as to communication 
tnd land. / 

or neglecting to 

*, &c., after regi tration. 
or omitting to Ceep registers, kc. 
persoil obstruc ing inspection under i 

to perform 

I 
rom work. 
thout cause. 

s t a t i ~ n .  
aint of desertion. 

)I prehended without, warrant. 

?rtion. 
rrongful arrest. 
ract by desertion. 
mess or neglect sanitary regula- 

m a y  be on application of 

ng labourer to be 
jerate as a relcase. 
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MISCELLANEOUS. 
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af .hbou~-cont~act between Labou~.e~ alzd EvTzoyey. 
of Desc~@tion of Lab0ul.e~. 



(Received tAe assent qf the Go~~ernor Gene~aZ 0% the 6 t h  
Junaa~y;  1882.1 

An Act to amend the law relating to  Emigra- 
tion to the Labour-districts of Bengal and 
Assam. 

WIIERBAS it  is expedient to amend the law re-' Preamble. 
lating to the emigration of natives of India to 

the districts of Chittagong, tlie Chittagong Hill 
Tracts, Lakhimpfir, SibAgar, Naugong, Darrang, 
Kamrup, GoAlpka, .Khhi Hills, KAch&r and Silhat ; 
It is hereby enacted as follows :- 

CHAPTER I. 
PRESIMINARY. 

1. This Act may be called " The Inland Emigra- Short title. 

tion Act, 1882." 
It ex tends to the t eiqritories respectively adminis- Local ext.ent- 

tered by the Lieutenant-Governors of Bengal and the 
North-Western Provinces and the Chief Commission- 
ws of Oudh and Assaru : . Comm~,une- 

And it shall come into force a t  once. meut. 

2. Bengal Act No. V I I  of 1873 (to amend the law Repeal of 
relnting to the emigration of  labourers to the d i s t ~ i c t s  enactment's. 

of Assam, Oaclzar and Silhat and to ~ e g u l a t e  contract- 
labour and se~vice) ,  Bengal Act No. I1 of 1878 (to 
extend the p~~ovis ions  of  Bengal A c t  F . o f  1873 to 
the distl-ict of Chittagong and to the Clzittagong H i l l  
Tracts) and Regulation No. I V  of 1877 (a Begula- 
tion for extending to the Clzief C'ommissio~zersh+ of 
Assam, Chapter 13 of Bengal A c t  TIT of 1873) are 
hereby repealed. 





'. BmploJ~er *' the chief person for tire tinic " ~ w ~ l n ~ e r "  

eing in charge of any estate upon which labourers 
lvore tllan fifty other persons are employed : 
" 3rnignte " denotes departure of any native " Emigrate" 

of ~ ~ d i ~  of tile age of sixteen years or utpwards (other 
a nativt: of a laborxr-district) from ally pn~:t of 

the territories administered hy tbe Lieutenan t-Govern- 
or of ~ ~ n g a l ,  not being a labour-district, or from the 

he labour-distric itories res~ectively ad~iliiiistered by the Lieutenant- 
;ernor of the North-Western Provinces and tlle 
,f ~ ~ ~ ~ i z i s s i o n e r  of Oudh, for the purpose of 
,ing for hire in a labour-district othrrrvise than 
clomestic servant : 
l>e13cndent " means any woma.11 (not being a .c  ncPe& 

lIower), any child and ally aged or incapacitated e ~ t " :  

lative or friend accolnpanying say labourer -\vitl~ 
cbnsent of a contr~~ctor, sub-contractor, recruiter, 
1 &gent or garden-sardfw : 

vessel " iiicludes anything made for the con- " vessel1' : 

yallce by water of human beings or property : 

nd used in this Act, shall have the meanings understood 
~vely a,ssigned to them by that Act. as defined in 

Cont~ac t  Act. 

he Local G~overiiinelil may, with tlie previous Poner to 
of the Governor General in Council, by noti- ~ ~ ~ ~ ~ s ~ ~ c t .  

the local official Gazettc, declare that any 
rict ~vitbill the territories acllviilistered by 

overnment shall, from a day specified in such 
tif~cation, cease to be subject to all. tlie provisions 
any specified provision of illis ~ c t  ; and from such 

such labour-district sliall cease to be subject to 
provisiolls of this Act or to the 1~~ovisioll so speci- 
, as the case mav be. 





&7,lancl Bvtigmt.io?z, 

ill cu131ica,te on sulsstantial paper. 
cll contract shall specify- 

tile names of the labourer and his employer ; 
the terln for which the labourer is to labour; 

G~ wages in money and the price at 
whicll dce is to be supplied to him ; 

( d )  tlie laboW-district in whicll, and, if the la- 
bourer so request, tlie estate on which, he is 

sucll contract sshall be in the form prescribed 
be schedule hereto annexed. 

N~ such slzall be made for a tern1 exceed- 

e labourer entering into it. 
. Unless the labour-contract specifies the pa'- If does contract not spe- 

estate on wliich the labourer is to labour, the ,ify 

rer slzall be deemed to have contracted to labour labourer !.o 

estate in charge of the employer for whom he be deemed to 
bave con- 

tracted to labour, and situate in the l&bour= tracted t o  

P 

LPTER 11. 
RACTS GENERALLY. 

CHAPTER 111. 



s 

Brr lwzci E~zip.allio.~~. f ACT 

CHAPTER 111. 
RECRUITING BY CONTI{ACTORS, SUB- CONTRACTORS ANI; 

RECI~UIIIERS. 
d .- Con,kactors and Szcb-coizt~acto~s. 

whole or any part of the local area for which such 
contractor is licensecl. 

tractor, fifty rupees, as the Local Government may 
by rule prescribe. 

cancelling his license, appeal against such order to the 
Local Go~ernment . 

The order of the Local Government on such appeal 
shall be final. a 

Duties of 15. E~rery contmctor, in addition to the special 
duties herein assigned to him, shall afford such 
information to the Superintendent and furnish him 
with such returns and reports as he ma;., subject to 
any rules which may be framed by the Local Govern- 
ment in this behalf, require. 



I;rzland Emigv~tion. 

A sub-contractor may be licensed to act on 
f more than one coutraCt0r : 

vided that lie obtains a, separate h3x3e in the 
each contractor ~ O T  who111 he desires to act. 

A contractor or sub-contractor may act a's a 
mlien so acting, be subject to all 
after contain.ed relating to re- 

all be liable form the acts 
b-contractor or recruiter of any 

sub-contractor or recruiter 011 

e bound to make good all. pay- 
Act or any rule made here- 

such person is ordered to make. 
ay cancel the.licensc of any 

license of any person so. 
ble to be cancelled under 

thing in this section shall be deemed to render 
metor crillzilzally liable for any act or default 
part of any person licensed to be a sub-con- 
OF recruiter on his behalf. 

all establish and maintain, 
1 Government niay direct, 

dep8ts for the reception and lodging, previous 
despatch to the labour-districts, of labourers 

by him or by sub-contractors or recruiters 
to act on his behalf, and shall pro-tide d his 
ense all necessary food, clothiug and medical 
t for such labourers d u i k g  their stay at such 

3 Local 

require. 

ch depat shall be used for the reception 
f labourers until i t  has been inspected 
of by the Superintendellt and the Mecli- 
. Every sucll dep6t sliall be under the 

vlsion of the Superintendent, the Magistrate of 
istrict or such other officer as tlle Local Govern- 

int in this behalf, and shall be open at 
nspectiolz by the Superintendent, the 

Magistrate 
1 a 

Sub-contract 
or may be 
licensed to re 
preseu t more 
than one con. 
tractor. 

Contr~ctor or 
sub.contract- 
or lug act 
as recrniter. 

Liability of 
contractors 
for snb-con- 
tractors' aud 
recruiters' 
acts and de- 
faults. 

Contractor to 
establish 
depbts, 

Inspectiou 
aud supervk 
sion of de. 
p6ts. 





cred as an arrear 

owered in this beha 

M~gistrate of a district or division of a dis- 

er shall be in su. 

Magistrate who hns counlersigncd a Magistr:~tr 
may c n ~ ~ c e l  recruiter's countel 

19 





cancel lzis countel 
impound the licens 

s license was count 

the same time produce 
2gistering oiiicer . 

such 
2 1' 





to such journey. 

arrival of the labourer at the dcpdt, execute 
in the presence of the 8ul2eriii- 

one copy of tlie contract shall he given to Ez,",$s 
bourer and the otllell to kis eEnployer or his and e ~ ~ p l o y -  

01'. 

. In the following cases (namely) :-- 





lodged, clotlied and (if ncccssarg) rnecli- 
tally treated in the depBt at  the expensc 
of the contractor until such labourer is 
able to travel ; 

ance of such labower 

any peyson re- 





[allourGr is gmnterl a o c i ~ t i f i c ~ t ~  uirdei 
ohion, his cmy?loyment as a gwdcr-sard:ir ~ h d l  

ed to be employm~nt nuder his h.ibouil-@on- 

. 8ucll Inspector or NP'agi~t~ate shall inquire rnsllect,or Or 
14ngist~atc: tc 

the facts stated in sucli certificate ; ancl upon being ,,,,,,,,,,;g, 

fied of the truth of the statemellk shdl, unless it certificste. 

ears to him that the pemon so accepting and sign- 
such certificate is by character or from any other 
se unfitted to be a garden-sasdtir, countersign and 

such certificate. 

2 7 accepted and 





a garden-sarddr, yersons to be labourers- 
cry agent when so engaging Pel'SOns to he 
ers may, if he thinks fit, appea,r with them for 

ration before a Ilegistering officer, and require 
when so registered to execute a labour-contract, 

n such case shall for the purposes of this Act be 

4. The Magistrate of any clistrict within wllich a On what 

provided 
28 





~ ~ 1 ~ ~ , j  X@~ig?*ation. 

,, suol, pnrtjc~~la,r~ regarding and his 
f any) as the Local Oovcrnnlcnt may by , ; and tile labourer and his dcpondents 
tllereupon he deemed to be registered 





tion nn Rum- 

gar~en-sad$r m y ,  "itli the previous Iu certain 
cases gwden- 

itins of the local %gent of the eln13loyer sardbr rimy 

certificate 15,as or, if such em- be al'lmintcd 

locd agent, witkt the lxevious consent to a c c o m p ~ ~ ~ ~ y  
labourers nof, 

sucli employer, bc appoilited rmder sec-, engaged by 
-tll~ee as a competent persoil to aCCOm- him- 

rs other than t11ose engaged by him. 





labourer is sent back to tile place 
"%istered, to be sent back to such 

S 5 





t t  is in zl fit sta 

P 





2~agacJ &.ig?'afio?z, 

age or part of a voyage, any master On board on auy l~articu - 
not receive on board his lar 

a specified number of passengers 
India, which nurnbey sliall be less 

er specifiecl in tlie license granted to 

rnputing the axumber of persons on Two cl\ildrola 

essel, two children under the age of ten ~ ~ ' ~ u $ ! ~ c \ " ~ s  
or the purposes of this Act be reckoned as 

*aster to whom a license is granted Waster to 

keep such lists, submit such returns make roturns. 
reports in regard to the passengers 

vessel as the Local Government may by 
aforesa4d. 

ay by rule prescribe. 
dical officer shall be appointed to any Netlical offi- 

ot of which a license is panted here- ~~~~z 
he holds a license granted by such 

the Local Government may appoint in 
nd any medical officer so licensed shall 
removed from his appointment on the 
any officer empowered by the Local 
make such requisition. 

it appears to any Embarkation Enlbarkation 
departure of ally Vessel in respect of Agent may order depar- 

is granted hereunder is unduly delayed t ure of vessel 
fixed by order of a Buperintendent or F;f!;: 
nment, or notified by advertisement 

I for such departure, he may order 
ch vessel to proceed on his voyage at 





1i ln~zcl  En~igru  tion. 

n;its of his Snrisdiction, go on board such 

: in the district within which such a 
ed or necessity has arisen. 

such 
4 1 



.F~~la?zd 317zigl-a t ion,  

able froill the employer of such labourer together with 
interest a t  six per centnin per annuill. 

made under section ninety-one, he may reiiiove the ex- 
cess number and cletain then1 until ailother opportun- 
ity of forwading them to their destination is found. 
The necessary expense of rnadntaini~ig wwh passengers 
while so detained and of forwarding them.to their des- 
tination shall be paid by such Magistrate, and shall be 
recoverable from the rnaste~ or owner of such vessel. 

Infraction of B 0 6. Whenever, on making an inspection of any 
rules to be vessel in respect of which a license is granted here- 
reported. under, a Magistrate finds that any of the provisions 

of this Act or of ally rule- of the Local Government 
made hereunder have not; been complied with in 
respect of such vessel, he shall report the same to the 
Embarkation Agent by wliorn such license was 
granted ; and, if he considers it necessary to do so, he 

vesrel may may detain the vessel until such provisions have been 
bz detained. SO complied with as to make it possible for the voyag 

to be further prosecuted with safety and reasonabl 
coinfort to the emigrants. 



(a) the detention of such labourers or depel~del~ts 
at deb~~rkatiolz-de1~8ts : 

(c) the forwarding of labourers to t'tleir destina- 
tion and tlie closing 2nd ret~wn of ~vay-bills 

CHAPTER VI. 

 ding anything hereinbefore con- ~,~,,,,, 
tracts mzde 

tained, within 

43 





1qafufi&? Bnzig1*ai!z"o?8~ 

copy to his employer or his agent. 
respect of every labour-contract an abstract 

f is registered under sectioii one hunclred and 

C.-hployers'  R d u n z s  and -Magistrates' 
lizspectior~s. 

3 on which such 
hall cause such 

s, or in any prescribed periodical return. 

estate is situate, and may require tlIat 
or other such native shall be brougllt 

One 
45 





x7t2ccnd Bnzig?*atiofz, 

persol1 Ilominated by th~e employcr or Inspect- 
,spcctor shall have the casting vote. 

~~otwithstanding anytl~ing contained in m y  provision fc 

edule, the Inspector may order that any speci- w e n I c l ~  bonrei~s. In- 

uyer, wlzo is in his opillion una.ble from weak- 
0 w n  by his labour the sum of one a~ ina  and a 

r diem, according to tlic sard scheclule, shall 
, in lieu of such actual earnings, subsistence- 
ce at the rate of one anna and a half per diem, 
n a scale to be approvecl by such Inspector: 

bsistence-allowance shall be recoverable as if it 

.E.-di.z@aj~acity foyn Lcfibour. 
0. Tlie Illspector within tlie local limits of Inslxctor 

urisdiction any labourer is emplo~.ed may re- ~ ~ ' ~ ~ ; ~ "  
11 labourer, for such period as lie thinks fit, any labourer 

forming his labo~~r-contract, if  he be, in the E;E;~A; 
t of such Insp~ctor, temporarily unfitted for labo,, 

h committee shall omance thereof by reason of sickness, or other 

such release shall be endorsed by the Inspect- 
lhour-contract, and the time during wliich 

hhn.wer is compelled to absent him. L , ~ , O , ~ ~ ~  
abseut from k 011 account of sickness, he sllnll receive ,. 

l o ~  er for each day of such absence sub.. slclillcss. 

sisteace- 
4 7 





Azlcclzcl ~ ~ 7 & i i g ? ~ a t i o l ~ .  

e term of the . Subject to any rules which liiay be made by Provisions 

direct that, on an.y specified estate within the 

revision for the medical treatment of such 

proportions te 





112 1a~1zcl 1311 %g?*al'iu.tz. f I / L L C G / L L ~  Bvlaip~alio~~. 

tile numbor of labourers so employed, such in Cornlati011 on the subjcct 
1 estate or l~ortion, or tile eml>loycr 

ns~ector  or Asdstailt Iiis]lector who i's the Inspeetol,, may desire to l)lacc 
tl~atc, nlay, with respect to ally estate 
le local lil?lits of liis jurisdiction, iilsti- ee or the majority tlicreof is of ~, j l l l l , , i t lC1; .  

estate or portiol~, or any pa,l*t of fiucls estate 
~ ~ l l t i t ,  I : L ~ I O L L I . . .  11 estate or portion, is unfit for tlle rcsidcnav of c,,,,l,.,,l to 

or of any particular class of 1b- be void as 

rd a friidilia . . to that effect. reg:trds sacli 
estatc. 

llicn suoli iiudiiig hss been recorded, no labourer, 
particular class t,o wllich s1lch 

e case may be, sliall be bound by 
ct to labour on thc estate or portion, 

t of sucli estate or portion, as tlie case may bo, 
is found unfit for the resicleuce of such labour- 

ourer is relensed under this sectioll ~~~b~~~~~ 

lice of a labour-contract to lal)our bound 10 
labour else- all be bound to labour on any otllei* ,vile,, 

' his cmployer and situa,te in tile 
; or, wrhere the fincling relates only 

0rtion or part of an estate, 011 ally other 
li of tlle sa111c estate. 

(if any) of due care or precaution, 
On of proper and available sanitary 

part of tlie owner of such estate or . 





2 if the place in whicli an Inspector 
S reasonable grounds for believing 
ge or breach has been comnlitted is 

local limits of his jul*isdiCtion, lie 
illquhsillfi. illto the mattey himself, 
EOrnlation tliewof in Tv\-ritJing to  the 



coinmitted. , 

ence that the coml~laii~ant has a,bsentcd Ilimself fron 
his labour volulltarily ancl witliout reasonable caus 

libour for ea.a11 four annas of such amount. 



cancel con- 
tract on call- 

four month,, 

labour 
55 





GEIAPTER VII. 
o the labourer a SUPPLEMENTARY POWEBS. 

143. The Loca.1 Government may make rilles Power of 
Local Gov-  nsistellt wit11 this Act-- erntne~it t o  

(a)  to define and regulate the powers and duties of lnnlcc r'''es. 

( b )  to prescribe what returns and reports shall be 
madc under this Act by any such officers or 
by any coiltractors or local agents witliin the 
territories under its administration and tlze 
form in ~vhicli they slldl be respectively so 

(6) to prescribe tlze fornls of all registers, licenses, 
certificates and notices required under this 
Act with respect to the territories under its 
administration ; 

labourer or dependent ; 
to prescribe the fees to be paid for any license 

granted under this Act by any officer ap- 
pointed by i t  and for the regi~t~atioiz of 
labourers or dependents in any district under 
its administrat~ion ; 





q ~ ~ a l i t y  ancl quantity of nleclica,l ( l r~~gs  itlid 
other stores to be proviclcd for such 111 L j o ~ r -  

(2) to ?rovide for tlle iilana.gcllzent and 1.ngulatioi3. 
of contmctors' clel3Bts: me1 of l~ospitt~l-clel36ts 
sitante within the territories unclcr its acl- 
illiiiistration, nllcl for the support and meclica.1 
ti:eataicut of labourers and their clepellclellts 

( a )  to give effect to the l~rovisioiis of this Act 
vitliiii the districts subject to its admilzistra- 

144. The Lieutenant-Govcrlior of Bellgal and the Spccid polrer 

ellief Colilmissioner of Assalii may f urtlie~ respect- of Lieute- 
n;t~rt-Govern- 

CHAPTER VIII.  
PENALTIES AND PRO~EDURE. 





149. Ally l~bourer engaged by a recruiter and Labnl~.~r rel'using 
having beell registered under section thirty-ttvo, ,;t~,ont 

itbout reasol~sble cause refuses or neglects \~lle11 a t  sonsble causc 

,, depbt to execute, within thirty days after his t o  c n n t r n c t  execute at 
at S L I C ~ ~  dcpht, a labour-contract in coilformity dcpat. 

ith the terns rnacle knot%-n to liim u~lleii he was re- 
iStered, shall be puiiisl~ecl with fine which may cx- 
nd to tlle amount of tlie expense ilicurrcd in revis- b 

,ring him 2nd coliveyiiig him to tlie depdt a,lld mala- 
ainillg him therein ; and, in default of pajilient of 

sucll fine, ~vilith. ilnprisonment for a term wliich niay 
.tend to one montli. 

Any labourer so punished may be foxthwith dis- 
hal.ged from the dep€it. 

Every fine lcviecl under $his scction slldl be paid 
the contractor, sub-contractor or recruiter by whom 
~ 1 1  expense 13~as illcurred. 

150. Any labourer yegistered under section sixty- L:~.~oII~PI '  
x who, without reasonable cause, refusrs or neglects ~ ~ ~ ~ ~ g c ~ ~ . -  

execute, within fifteen days from tlie day on mrhich tract with 
was so registered, a labour-contract in conformity nardell- 

savd6r. 
m~tlz the terms made known to him xvlicn he was re- 

stered, shall be punished with fine which may ex- 
nd to twenty rupees or to thc amount of the expense 
asonably incurred by the garden-sardk in procuring 

is registration, wllichever amount is least. 

151. Whoever, being a gardcn-sa~dS~, Garden. 
snrdir fail-  fails, within fou~teen days after his arrival in the il,g to l.cpolt 

cal area within which he is authorized to enter into himself, &c. 

nment for a, tei ontracts undey this Act, to report himself to the 
ocal agent (if any) specified in his certificate, or 

removes or attempts to remove any person to a 
bour-district before he has been registered as pro- 
icled by section sixty-six, or 

induces or attempts to induce any person to go to 
labour-dist~ict or to leave the local area specified in . 





to carry out ally of thc instructions entcrcd in such 
n,,y-l;ill, sllall be puizislicd ~vitll fine s\~liieh may cstcllcl 
:.b twenty rupees. 

tllrel~ty passengers being natives of Jizdia, ancl 

sllsll bc punishecl with fins which may este~ncl 
t,o two hundrecl rupces fol. each passenger so re- 

Nothing in this sec t io~~ applics to the. nzaster o €  a 
vessel exelnptecl uizder section eighty-seven, 

165. Ally master licensecl under section eighty- Fl,""d"lcfl' 
a1ter;~tioli of' nine ~vho with inteilt to defraud cloes or sulfers to be v,,,e~ aft,, 

clonc any act or thing whereby thc state of liis vessel grallt of 

is altered, so that such vessel is unfit for tllc ttccollz- license. 

rnodat.ioii of tlie number of passengers specified in his 
license or in any order matle u~zcler secbioil nincty-one 
by au Embarl~ation Agent, sllall be punished wit11 
fine wliich inay extend to two hundred rupees. 

166. Any nzaster licensed as aforesaid who pro- 3t:zsste~ not  

ceecls on his voyage wit11 lris rcssel carrying labourers z;;;~'$~$~, 
tvitliod liming coiiipliecl with tlle provisions of see- $4. 
tion ninety-four shall bc punisli~d wit11 fi~le which 
may extend to five liunclred rupees, or with imprison- 
ment for a term which may extend to thrce months. 

e. 157. Ally master licensed as aforesaid wllo fails to "astee' not 
comply with an order of an Embarlration Agent macle cornplyil~g 

wi th  ordcl. 
under section ninety-six sliall be punisllecl ~7if; l l  6lie under section 

which may extelid to two hundrecl rupees for eack 90. 

day dnring whicli lie fails to comply with such order 
aft- day on ~ ~ h i c l i  tlie order was received by him. 

168. Any lllaster lice~ised as aforesaid causing or i\laster pel.. 
permitting a labou~er fillaUy to leave? Ilis vcssc] oci.11- l ~ i t t , i l l ~  

lidiuurer t o  
t 1-a1.y 

63 



160. Any person who disobeys any order iliade 
under section one liundred and one by a Magistmte 

to two hundred rupees. 

withont reasonable cause refnses or izeglects to 
proceed froni the district in wlzich he lias been so re- 
gistered, or to eilzbarlt in any vessel when called upon 
to do so by an Einbarltation Agent, 

sliall be punislled wit11 imprisonment for s term 
wliicli r1ia.y extend to three months. 

Employer 01. 164. Ally enlployer, or any person actillg under 
other person his orders or on his behalf, who wilfully obstructs any 



165. Any employer, or any person acting under Employer or 

o,del*s on his behalf, a110 cornpels any labourer O"'e' compelling Prmu 
perfornl any labour, knowing that he is a t  the time labourerto 
fit to lserfor~~l such la'bour, shall be punislied with pe ' f o~n  lal~onl. for , wllicll may extend to two hundred rnpecs. 

167. Any employer who wilfully omits to pro- Employer 
omittirlg e house-accommodation, water-supply, sanitary to proric,e 

nngements, food-grains or rations in accordance house-aocom- 

11 the ~~rovisions of this Act, or any rule made ""ai~lio". 
unde~, sllall be punished with fine which may 

&c. 

encl to five hundred rupees; bnd tlie convicting 
istrate may ordey him to comply wit11 such pro- 
ns within a reasonable time to be fixed in the 

If the employer wilfully omits to co~nply wit11 such 
cr within tlie time so fixed, lze shall Be punished 
11 fine which may extend to one hundred rupees 

r each day during which such omission continues. 
If the employer fails to pay tlie last-mentioned 

e, the person on wlzose socount he has been acting 
11 be liable to pay such fine. 

ninr, 
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~ ~ ~ ~ l ~ q ~ a t i o n . - l l l - t r e a t m e n t  of such labourer by- 
employer, or failure of the eiiiployer to fulfil any 

olldition 0.f the 1abou.r-contract binding on the em- 
r, is reasonable cause within the meaning of 
n olle hundred and seventy and this section, 

172. If ally labourer deserts froiii his employer's Oeserter Inns. 

rrice, such employer, or any person acting on his ~,~$""&- 
llalf, may, without a warrant and without thc o u t ~ a ~ r a n t ,  

sistance of any police-officer, arrest such 1nf~oure.r 
herever he ina~y be found : Provided that, if sucl-1 

.bo~~ey be found withiii five miles of the place where 
isirate resides or ia  the service of airotiler 
rer, he shall not be arrested without warrant. 

173. The police-oEcer in charge of such station Procedure at 
d l  on the appearance of the parties take down in P ~ ~ ~ ~ ~ ~ ~ ~ ' ~ ~ ~ ~ ~ '  

g the sktement of tlie person arresting the 
er, and sllallc then forthwith send the labourer 

-er t h e  sum o e nearest Magistrate. 

h estate is situate. 
The Magistrate to whoni tlie labourer is forwarded 
11 dispose of the case according to law. 

consecutive rn 

, Issue a summons for the attendance of such - 
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liis nrrcsl, and fix a dagfop .ious to tlic cx1)il.y of such sentence, that such labour- 
! " 

1;is lal~our-contract. On sucll ail~li'ccztion being: ilincle, 
the &%gistrate ma.y, if he thinks fit, orcler that  such. 
labourer be made over or forwarded to his employer ; 

and in that case such Magistrate shall cancel tlic 
rell~aill~ler of the sentence passed on the la,bourer, and 
shall endorse on his copy of tlie labour-contract a cer- 
tificate of such cancellation, or, if such copy be not 
fortlic~ll~ing, shall give him a written certificate of 

a 10n. such cancell .t,' 
Nothing in this section sl~all be declved to affect 

tElc provisioiis of section one hundrecl and seventy- 

380. Every employer who obtains an order of a E X ~ W " S  of 
Magistrate for the making ouer or fwwardiag of any r';;;;";$'~ 
labourer slitlll be liable to defray the expense (if any) be p;,id by 

incurred in such ma.king over or forwarding; and cm~loyer.  

sj~all, before the order is issued, deposit with the 
Magistrate a sum snRcient in the 3Xa:agistrateYs opinion 
to defray sncll expense. 

181. On the expiry of any sentence of impl.ison- Collviction 
not  to opere ment for any offence under this Act, tlic Magistrate a,,asa ,,u 

shall, subject to the provisions of section one huildred lease. 

and seventy-seven, make over such labourer to any 
person appointed on the part of his employer to take 
c1iar5e of hini ; and no conviction under this Act¶ or. 
imprisonment under sucli conviction, sha.11, save as  
aforesaid, opera,te as a release to any labourer from 
the terms of his labour-contract : 

If no person is present on the part of the kin- 
ployer to take charge of the labourer at  the expiiy of 
his sentence, tlie Magistrate sha.11 forward suclz 
labourer to the principal place of busiiiess of his em- 
ployer situate u~ i t l~ in  tlie local limits of sucli Magis- 
tixte's jurisdiction, and the expense of such fornnard- 
ing shall be recoverable from such employer as if i t  
were an arrear of land-revenue. 

182. TVhen any labourer is convicted under sec- Timc of uw 
tiou one hundred ailcl seventy-one of absence from ~ : ~ ~ ~ , : m -  
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be punished with fine whicll may extend lo 
two hulldred rupees. 

wishing 
redeem I 

expired ; 187. Whoever abets within the tn~aniug of the *betmen 
Indian Penal Code any offence ngninst this Act or any 
rule made hereullder slid1 be punlslled xqrith the pun- 
ishment provided for such offence. 

188. Whoever commits any offence against tliis Place of t 
Act or any rule made hereunder shnll be triable for ' O ' ~ ' ~ ~ C "  

such offence in any place in which 11r nlay be found 
as well as in any other place in which he might be 
tried under any law for the time being in foyce. 

189. Nothing in this Act sl~all be deemed to pre- saving of 

vent any person from being prosecuted under any prosecutions 
under other other for any act or omission nrhich constitutes I,,,,,, 

an offence against this Act or the rulrs wade llel-eun-. 
der, or from being liable under any ui:hcr law to any 
penalty higher t$lun that provided by this ~~t foil 
such olfcnce : Provided that n ~ '  perso11 shall be pun- 
ished twice for the smne offence. - 

CUAYTER IX. 
MISCELLANEOUS. 

180. All arrears of mges due under any labour. wages 
contract shall be a charge upon the estate upon which under lnbour. 

.o hunched rupees. contract s the labourer to whom such la,bour-contl-act relates has 
been engaged to labour; oy if he has engaged to estate. 
labour upon any one of several estates managed by 
the same employer, shall be a charge upon that one 
of such estates upon which such labourer for the time 
being actually labours. 

191. 7Vhe11wer an estate on wbich ally labourer Oniier of 
s imder this Act contracted to 1n.bour is L r a ~ ~ f e ~ l ~ ~ d  ~ ~ ~ ~ ~ ~ ? ~ g  

act of paI1%ties or operation of law, or devolves, tho La8 ail rirI>ts 

"sou to nrhonl i t  is so transferred or on whom it  ;;?;;:!$ 
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195. All powers conferred by this Act on the ~ o r n e l - s  of 

Local Gorr~mment or on any Superintendent, Medical :;c:ez;;,d 
Inspector, Emigration Agent or otller officel> may be cficers exer- 

exercised froin h i e  t~ tilne as occasioll requires. cisable from 
time to time. 

T H E  S C H X D U L E .  

(See section 9.) 

Faun of . L a b - C O T  6eL~uueen Labozcl.ey and Bn1113/oyer. 

This coutract, made under the h ~ l a u d  Emigration ~ ~ t ,  1882, 
betseen A (herei~iafter called the Zudoarer) of the olle part; 
and*[ C D (ngelzt or locad agent or ya~de?z-sa~.dci~~) 011 behalf 34' * Parts in 

bl.nckets to (bereinafter called LAe e n y l o y e ~ )  on the other part, witllesseth e omitted if 
that the said* [loge?zl 01' local a g e d  or ga~c le~r-sa~~ZLr  011 bella]f of tile contract 
the said] employer doth hereby prornise the said labourel; that  if is mnde nrit~i 

out the i~iter. he, the said labuurer, do remain and labour on the X estate .j- of his vention of nu 

Signa,lf6l.e qf luDowi.ei. and o f  eynployc.T /o, 
of h i s  ~ge?t t ,  locnl agent OY y a ~ c , ! m z - s ~ ~ j ~ ? ? .  




